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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC

IMPORTANCE
Reported brutal act of blinding of
under trial prisoners by the police in
Bhagalpur Jail

SHRI LAL K. ADVANI (Gujarat); Sir, I
beg to call the attention of the Minister of
Home Affair; to the reported brutal ,ct of
blinding of under-trial prisoners by the police
in Bhagalpur Jail, Bihar.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA):  Sir, the
Government of India are shocked at the
inhuman and barbaric acts reported to have
been perpetrated on some under-trial
prisoners in Bhagalpur district of Bihar. It is
natural that the Hon'ble Members of the
Parliament should be deeply anguished over
these incidents.

Immediately after the attention of the
Government of India wa, drawn to the matter,
the State Government of Bihar was contacted
on telex as well as on telephone to send a de-
tailed report immediately. As per the report of
the State Government, investigations into the
incidents  have already been taken u, by the
C.ID. of Bihar. On the basis of these preli-
minary  investigations, immediate actions
have been taken by the State Government.
Criminal cases have been instituted against 14
police orfi-' ials against whom allegations,
have a made by the concerned under-al
prisoners in petitions  both here the District
Judge, Bhagalpur aid before the Supreme
Court. According to the information
received i'rom the State Government, one De-
puty Superintendent of Police, one Inspector
and 12 Sub-Inspectors have . already been
suspended and transferred out of their
jurisdictions.

The allegations of blinding by policemen
have been made by 29 persons. Sixteen of
them are in
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Bhagalpur Jail, 2 ,re in Banka cub-Jaii and 11
are on bail. On the basis of th, complaints
made by these under-trials, 14 cases have
been registered against the police officials re-
portedly involved in the- act of blinding th,
under-trials concerned. Directives have also
been issued by the State Government to the
authorities concerned that cases should be insti-
tuted in respect of the remaining under-
trials "also. Out of 29 under-trials who have
been blinded in  the incidents, 22  persons
have  been . examined by the D.I.G., C.I1.D.,
Bihar so far. Out of these 22 persons, 20
have "alleged that police officers of different
categories were responsible for blinding them,
whereas two persons have stated that the
blinding was done by the villagers. The matter
was first reported by one  of  the under-trials
in a petition to the District Judge, Bhagalpur,
on 6tji July, 1980. Ten. more petitions were
filed before the District Judge, Bhagalpur, by
blinded under-trials on 30th July, 1980. 15
under-trials  also sent petitions to the
Supreme Court  from Bhagalpur Jail and Writ
petitions No. 5352 of 1980 (10 persons) and No.
567 of 1980 (5 persons) are pending before
th, Supreme Court.

Meanwhile, a team if Doctors, including
leading Opthalmologists of the Patha
Medical Hospital are pro-ceecfing to Bhagalpur
to examine the blinded  under-trial persons
involved in the incidences. The Government of
Biha, have constituted , Committee consisting
of seven legislators including the Leader of th,
Opposition. The first meeting of  the
Committee is proposed” to be held on 3rd
December, 1980 and the Committee is expected
to visit Bhagalpur on the 4th December, 1980.
This was ,,, written statement. I would also'like
to add for the information of the hon. Members
that as per the latest report of the State
Government th, number of the blinded under-
trials who have complained. is 31. In my
statement it is 29.

SHRI BHUPESH GUPTA
It will increase.

(Welt Bengal);
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SHRI YOGENDRA MAKWANA: We have
also been informed by the State Government
that the police officials responsible for
perpetrating barbaric crime, are being arrested
and that the Superintendent of Police,
Bhagalpur, has been transferred to the
headquarters.

SHRI BHUPESH GUPTA: He should be
arrested. Why has he not
beeh” arrested?

SHRI YOGENDRA MAKWANA: The
Prime Minister has sanctioned ex-gratia
payment of Rs. 15,000 for each of the under-
trials who has been blinded.

SHRI BHUPESH GUPTA: I ask, the hon.
Minister should contact them immediately
and get an explanation why the
Superintendent of Police, Bhagalpur, was not
arrested and put into prison, to begin with.

SHRIMATI* SAROIJ KHAPARDE
(Maharashtra); You should take a serious
action. It is not a serious action that you have
taken.

SHRI SHIVA CHANDRA JHA (Bihar):
Serious action against the Chief Minister of
Bihar.

MR. DEPUTY CHAIRMAN: Mr. Jha,
have patience. You will have an opportunity.
Shri Advani.

ot forr = ®\Y @ TgeamfE
qETEA. AT AT AIEHTT gE A 0F9A
(Interruptions)
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{Interruptions) MR. DEPUTY
CHAIRMAN: Order please.
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SHRI BHUPESH GUPTA: This
should not be a partisan affair.

MR. DEPUTY CHAIRMAN: You will
have your chance to make observations, fully
so. I appreciate and understand that the whole
House is very much concerned over this inci-
dent. I wotiru~ request the hon. Members to
restrain  themselves and make their
observations when they are called upon. Shri
Advani.

SHRI LAL K. ADVANIL: Mr. Deputy
Chairman, Sir, early this morning I received a
telephone call from the residence' of Acharya J.
P. Kri-plani, perhaps the seniormost, the oldest,
freedom fighters still alive. He conveyed his
sense of extreme anguish at what has happened
in Bihar, and said that it was a matter about
which it should be the duty of every-| body in
public life to try to arouse th, conscience of the
entire nation and to see that not only those who
are guilty in this particular episode are punished
but that such episodes, such disgraceful
happenings do not tarnish the fair name of India
again. He said that it was a matter about which
even now, though he was' 94 years old, he felt
like coming out, going to the people and telling
them that this was what was happening in India
today.

Sir, that this should happen in the State of
Bihar is particularly saddening. Bihar is the
land of the Buddha, the embodiment of
compassion, and here if is that we have seen
during these several months, not merely a few
days, a kind of beastliness and barbarism and
brutality and riots. It is something that cannot
be imagined. When we read the gory news in
the "INDIAN EXPRESS" a few days back or
later in the "SUNDAY", the weekly
magazine, we" were shocked to see that this
was what was happening in India, i am
thinking of very many of our diplomats. This
"kind of news could not have been confined
to the "INDIAN EXPRESS" or the "SUN-
DAY", i am sure very many papers abroad
must have flashed this very
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prominently. They have already done so. I am
sure our diplomats abroad must be at a loss to
explain what is happening in India. India may
have been identified in the world as a poor
nation but never as a brutal nation, never as an
uncivilised nation. But here you have under-
trial prisoners being punished in this
manner— by gouging out their eyes, by using
"takwas". "'Takwaa" are used in the Police
"thanas" to stitch papejs or to .stitch
gunnybags. Those "takwas" are taken and
their eyes are gouged out. And then in order to
erase ,lj possibility of the eye-sight remaining,
acid i poured into those eye-balls. And they
calj it the "Gangajal" compaign.

Sir, the hon. Minister has expressed shock
at the inhuman and barbaric happenings. But
is mere expression of shock enough? All that
the Government could think of is that when
there is a hue and cry in the press and when
there is about to be a hue and cry in
Parliament, on the eve of it, the Chief Minister
comes out with a statement saying that 15
persons, that is, 12 Sub-Inspectors, two
Inspectors and one Deputy Superintendent of
Police have been suspended and transferred. Is
this the KTfTo! of response that the
Government gives to an inhuman tragedy of
this kind? For much lesser events, the Prime
Minister has asked the Chief Minister t«
resign and told him "Get out". For much lesser
failures, people have been asked to quit. Only
the cjffier day, we say the Railway Minister
being asked to quit only because he was not
able to administer the railways properly. Sir, I
agreo with the hon. Member that this is not a
matter of partisan approach. I entirely agree.
Therefore,* 1 would have expected the hon.
Member there to stand up and shout at the
Minister. {Interruptions) And not only that,
the Chief Minister,T would have expected,
would have been asked, fo resign. (In-
terruptions) We are in a democracy. In ,
democracy, the responsibility for all such
failures, whether it is ,n act <rf omission or an
act of eonynission,
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lies at the political level. You cannot make a
few police Sub-Inspectors or a few police
sub-officials the scapegoats. Sir, the evidence
before us is frightening. It is not merely a
question of one man becoming a boast; no, it
is a question of th, whole system becoming
beastly. Sir. today I was carefully gomg
through the statement made by the Chief
Minister...

SHRI GURUDEV GUPTA (Madhya
Pradesh): Now you are bringing in politics.

SHRI LAL K. ADVANI: I am not For
God's sake... (Interruptions)

At woT e (39 gae)
THH ATTA Al AT 15 AT AR

T2 F1 ATHIT A (Interruptions)

SHRI LAL. K. ADVANI: The Chief
Minister accuses me... (Inten-uptions)

SHRI GURUDEV GUPTA: It is
absolutely a political statement.

SHRI LAL K. ADVANI: First of all, let us
understand the facts. The facts are clear that
this has been going on over a period of
months, in fact, precisely jpeaking, since more
than a year. Dr. Jagannath Mishra has traced
the course of events as recorded by the police.
So it is based on the records of the police. He
said that the firt instance of an under-trial
being blinded occurred in October 1979, the
second in January 1980, the third in April this
year, the fourth in May this year, the fifth in
June this year, the sixth in July this year and
the seventh and last in October, 1980. This is
the statement of the Chief Minister, in which
he has traced the course of the entire events,
and he has said, "I am surprised that no op-
position party has taken up this matter." Now,
you are accusing me of making political
capital out of it and I am being accused by Dr.
Jagannath Mishra of -not raising this episode.
Sir, why ,as this episode not raised earlier?
After all, when things happen in the
countryside, when things happen in a manner
that evew the press is suppressed, how are we
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to know? Even in regard to this particular
incident, what has the Information and"
Broadcasting Minister said? The hon.
Member here says that this is a matter about
which all of us fee] equally shocked.

SHRI GURUDEV GUPTA: Which
Government was there in October, 1.979?

ot ATH FEq wIFTOT ;. A TI(
A= AT 2, A fmw 7 &fea

Yesterday the Information and Broadcasting
Minister was in Bangalore. Anri what does he
advise the press? He tells them, "Don't blow
up reports. Reports are being blown up." He
does not speak in general terms. He spe-
cifically says, "Referring to the incidents in
Bihar where some people in custody ere
allegedly blinded..." — allegedly—"the Chief
Minister says, 'yes', ana" the Minister of
Informatir arvd Broadcasting says, 'allegedly
blinded by the police'.—he had no doubt the
guilty would be punished— some sub-
inspector would be punished—but if you blow
if up you will demoralise the police force and
the administration and irritate them by your
generalisation." This is the way of his
approach...

SOME HON. MEMBERS:
the Minister.

SHRI LAL K. ADVANI: We have not
forgotten only five months ago serious rape
incidents took place, serious rape cases
outraged the sentiments of the entire nation.
The same Minister says, "Rape was a non-
issue. Why are you talking about it? It is a
non-issue." And today he says the same thing
about blinding virtually V7hen he advises the
press not to speak about it. I think the nation
owes a debt of gratitude to the 'Indian
Express' and to the Sunday Standard
Magazine and to all such fearless news
reporters who have gone there to Bhagalpur to
find out what inhumanity is being perpetrated
in the name of controlling law and order. This
ig the most disturbing part of

Shame for
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it—.that is, what has happened is not merely
because one man becomes a sadist. No. It is so
because the Government think that they cannot
control crime unless they take recourse to this
kind of a thing. This is what happened. The
'Times of India' of today says that "Inquiries
reveal that some time ago the Bhagalpur pel
had considered ways and means of
checking crime; among the measures
considered was mobilising of  public opinion
agatet law-breakers. Following the meeting a
circular was issued though it did not suggest
steps lik* blinding of habitual offenders." Now
I would like to know what this meeting was,
because it seems there was a pattern in the
whole thing, though some people say "the
police official!" there have said that the people
have taken the law into their own hands, the
people have blinded these criminals. But the
whole pattern Is so uniform in all cases—a
pointed  takwa has been used, a needle has
been used, acid has been used, acid used in
the same manner, and there is no other injury at
all. if there is any mob fury, mob fury would
ventilate itself in many ways. I am not going
into the details of all that has happened. The
Sunday Standard MagE-zine has given all the
names, of all of them—Anil Yadav, Lakhi
Mehto, Saligram Singh, etc. etc. 22 years, 25
years, 28 years, 30 years, and so on. We shudder
to imagine what the fate would be of these
families who have lost those young men of
theirs. Maybe, some of them were involved in
crime and jome were not; we do not know. It is
very likely that some of them were involved in
crime. But after ,H, in India we have the ,ule of
law. We are not a barbaric nation...

SHRI P. RAMAMURTI (Tamil
Nadu): They mightbe proved innocent.

SHRI LAL K. ADVANI: Yes. they might
be proved innocent. I have' before me a
statement made by the Superintendent of
Police of Bhagalpur. This is for members of
the ruling party to itstea to very care-
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think they  have read it...

SHRIMATI PRATIBHA SINGH (Bihar):
The reason why Dr. Jagan-nath Mishra gave
the dates a<nd asked why the Opposition did
not raise it was in Bihar the Jagannath Mishra
Government was formed only in June. It was
not there earlier. Before that the responsibility

was yours....
SOME HON. MEMBERS: Before that
there was Governor's rule, there was

President's rule.

SHRIMATI PRATIBHA SINGH: We are
all equally shocked by these incidents. We
condemn these incidents. Severe punishment
should be given to the guilty...

SHRI BHUPESH GUPTA: If Dr.
Jagannath Mishra had been the British Prime
Minister, he would have resigned by now Or
he would have been hounded out of office,
Mr. Jagannath Mishra should know it. If he
wants to play the game of Par-liumentary
Democracy, in a c.ompa” rable situation,
nowhere in a Parliamentary Democracy, the
Chief Minister has continued in office...

MR. DEPUTY CHAIRMAN; Your name
is in the list. You can speak later on.

SHRI LAL K. ADVANI: I would like fo go
deeper into why the Police feel unable to
control crime, unless it takes recourse to such
kind of brutality, and to explain this the
Superintendent of Police, Mr. Ram Seth, says
that the crime control is not an easy problem,
when criminals enjoy the patronage of
politicians. This is the statement by the Super-
intendent of Police...

AN HON. MEMBER: Patronage of
politicians including the opposition.

SHRI LAL K. ADVANI: 'Patronage of
politicians' always refers to the ruling party.
No opposition can give patronage.

SHRI BHUPESH GUPTA:  You look at
it from a narrow' point of jvinw. We are
not accusing you. We

importance
are  accusing the Government  of

Bihar.
SHRI ARVIND GANESH KULKARNI

(Maharashtra): They are making a joke of it. |
would request the Minister of Parliamentary
Affairs to see that they show at least some

responsibility..
=Y gf % Wt (e
qIFY7 7 77 § fF afgemdr & @

oW g W g

SHRI ARVIND GANESH KULKARNI
(Maharashtra): Be a little mature and
responsible.

SHRI LAL K. ADVANI: I regard this
incident in Bihar as an evidence of a total
collapse of rule of law in the country. gnd it is
further more symptomatic .of the deadening
of the conscience and deadening of sensi;
tivity in the establishment.

SHRI BHUPESH GUPTA-. Here in the
capital see how they have treated the girls.

SHRI LAL K. ADVANI: It is not merely
blinding of these criminals or undertrials
which 1 am referring to. I look back and I see
that when this Government took charge,
among the flrsi major episodes in this country
was the lathi charge on the blind—a lathi
charge which took place in the very capital.

a7 AEIATT FE W 7 0
¥ A qeAT  WEAl #..
!nh’i'f'uph'mi.l

ot 8w e o omw ot omE
wrfi ( Interruptions )

@t 70w &®E - FE W
o F g 1 far sEmr oW
qI, AW WG FE W, A4 WGH]
feaeft s wif 91, T@  AAETEA
T8 . . . ( Interruptions)

M wwaw fow T owH W
T ETw & @Y 2. . . ( Interruptions)
7E WTT HgAT AEAY &. . . (Inderruptions)

wHAET
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A1 gumwela . W dfew .
(Interruptions). A 2w g & o

(luterruptions)

1 W IA TEETA N (SATHE)
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7 2 7 (uterruptions)., T8 HITH

w1 fagr woman war a4r, v W;ed
i gy, ( Dnterruptions)
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Un-‘frruptious)ﬁ m WHT mfaq |

o gqeamafa : WOz A ..
( Interruptions) mmis‘ﬂﬁl
o7 AW 45 ATET |
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qE Al ‘FI"hT@' . . (Interruptions)
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SHRI LAL K. ADVANI: Iam not yielding

to any one of them and today I am not going
to be shouted down by {Interruptions)

(Interruptions)
SHRIMATI SAROJ KHAPARDE:
We are with you, wiwa 7 fjeegfze
afe 7 {Interruptions).
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MR. DEPUTY CHAIRMAN: Piease take
your seat.

SHRIMATI PRATIBHA SINGH: There is
no doubt, but you must also realise that you
should not try to put the whole blame only on
them. Hari-jans were burnt alive. (Interrup-
tions) Don't forget that. (Interr -lions)

ot gwaamtE o gfrer 1 ouwrg
Ifzr FUATT |
SHRI LAL K. ADVANI,; Sir, we were the

first to condemn the incidents in Belchchi. I
myself went there. Belchchi was bad enough.

MR. DEPUTY CHAIRMAN: Don't go by
what they say.

SHRI LAL K. ADVANI: But Bhagalpur
wtas outrageous. Sir. Belchchi was bad, but
Bhagalpur is outrageous. I am surprised that
you are comparing. (Interruptions)

siedt g @ed - 97
G A WiqEr ATHIT T ARG A
5“'1'% . . (Imterruplions). sy gl
qrfgn ., . (Interruptions).

Nt 0w faw 2 A W oAvEw
FAW@RETAEA H T @
W WY g FT AFT Z | @OUw qar
& F@ @ a w7 om w1 ofr
a1 f@aT AOAT, .. (Interruptions).
Iegwiafa o, aUCad AN A IO
@t oF &1 0t qFr FrAA fz4r Ao

ot wRgw A wa . qAT
oHT FG a1 FH N WE A e
T TEWIA FAT TI )

wT FJqgwgfa - =3 3= www o
I ga Afaw

SHRI LAL K. ADVANI It is one thing
that the Government fails to maintain la,, land
order and it is bad enough and about that
failure also, Sir, We have evidence all over
the country. But, ,s I said, that deaden-
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[Shri Lai K. Advani] ing of conscience ana
sensitivity is far more djangerous and in the
last eight o, nine months, wc have seen three
categories of incidents. I was first referring to
the lathi-charge on the blind. I would like to
know from the Home Minister what action
has been taken in pursuance of that Inquiry
Committee Report that the police was to
blame. Only someone has been transferred.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITARAM KESRI): Mr.
Advani, I think that it is not necessary that
you should have referred to the matter
(Interruptions)

SHRI LAL K. ADVANI: Sir, I am not
yielding and I will not yield even to Mr.
Kesri. (Interruptions)

SHRI SITARAM KESRI: I am not
interrupting you, bttt.,. (Interruptions)

SHRI IAL K. ADVANI: Unless you ask
me to sit down, I am not sitting.

Nl wRw FEIANE e
TH OWeAHE 97 FFT AT AT IH
taafrs o 79 waa w7 WA

o AR KA/ ZA FEAL
WIEAT AHHA 7 Afa= a1 ard A3 r
T ArtEe )

SHRI LAL K. ADVANI; Sir, I have not
said one irrelevent word Ju! irruptions) Sir, 1
am not referring to the murder of the
Nirankari Baba. I have not referred to thfat at
all. I am merely pointing out the three kinds
or categories of incidents which reveal a
deadening of sensitivity in the establishment,
a deadening of consis-tance in the
establishment. Otherwise, Sir, any person,
whether he belongs to the Opposition or
whether he sits in the ruling party, would
have said that those who are responsible for
the Itethi-charge on the blind people must he
arrested, not merely transferred, and those
who are responsible for blinding these under-
trials and those who are responsible for rape
on women, these three categories of
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persons, should be arrested and prosecuted
and they should be punished. But what
happens is a suspension. 1 know as to what
happens to suspensions. These fifteen
officials who have been suspended will
remain suspended for three years and nothing
will take place. But, after three years.
everyone would have forgotten as to what
happened in BWagalpur and after three years,
all their arrears would paid to them and they
will be restored. That is all that happens. Sir,
in this particular case, I am reminded of what
JP had such about which there was a hue and
cry in those days. JP told the policemen, JP
told the army men not to obey illegal orders. I
am sure that many of these constables would
have acted against their conscience when they
poured acid into the eyes of those under-
trials. Now, it is pfart of a scheme and that it
was part of a scheme is borne out by the fact
that the Inspector-General of Police of Bihar.

SHRI NARSINGH NARAIN PANDE
(Uttar Pradesh): Can he say all these things.
Sir.

MR. DEPUTY CHAIRMAN: Everything
has come ia the Press.

SHRI LAL K ADVANI: ..has sent a letter
of appreciation to the Superintendent of
Police.

SHRI ABDUL REHMAN SHEIKH: Here
is the lef"r.

SHRI LAL K. ADVANI: My question is....

MR. DEPUTY CHAIRMAN: Come to the
concluding plart.

SHRI LAL K. ADVANI; My questions are
these: It has been reported today in the Press
that there was one Minister at least who was
fully aware of the blinding campaign. ,t least
one member of Dr. Jagannfath Mishra'S
Ministry, and certain top officials were aware
of it long ago, were aware of the "Gangajal
campaign" against the suspected criminals in
Bhagarpur. Now, who was this one Minister?
Let us know tftat, because it is reported that
he tried to persuade
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everyone that this is wrong. {Interruptions).
You cannot get away saying that it is not true.
Every word of these reports is coming out to
be true.

MR. DEPUTY CHAIRMAN; Please
conclude.

SHRI LAL K. ADVANI;, Furthermore,
Sir, as the Minister himself has acknowledged,
in the month of July, there were formal
petitions made by the prisoners, petitions
which went to the District and Sessions
Judg. 'and petitions which later on were
brought to the Supreme Court. I have found
from the Supreme Court that notice was
issued to the Bihar Government on the Uth
October. Even that in one month  old—it
was Uth October— asking them to explain
as to how this happened and why this has
Happened. One month's notice was given and
the Bihar  Government has given no
answer. [amsure the answer will dome in
the next couple of days that so and so has been
suspended. This is the *answer they will
give. [ would -like to know when the Minister
concerned, the Home Minister, the Chief
Minister and the particular Minister who
knew about it, came to know of it? Is it a fact
that the Inspector-Geaeral of Police, Bihar,
sent a letter of appreciation to the
Superintendent «f Police, Bhagfalpur, as to the
manner in which they have controlled the law
and order situation in the district.
Furthermore? I have already asked
whether there was any meeting of officials
in Bihar to take stock of the situ'ation i, Bihar
and to devise ways and means of controlling it.
Sir, my last question is, si order to ensure
that this matter does not go further is it true
that in August this year the Home Department
of the Bihar Government -in , Circular dated
August 23, 1980, issued secret instructions to
the District Magistrate to ensure thfet
newsmen in their areas did not transmit any
news without their approval or
confirmation? This is also a news-
item appearing in the 'Indian Express'
today in which Mr. Misra,

1980]
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President of the Bihar Unit (f the All-India
Trade Union Congress, INTUC, today
charged the State Government with secret
instructions to the District Magistrate to
ensure that newsmen in their areas ....
(Interruptions) This is a further censoring of
news. These are the questions i would like to
ask. Further, I would like to say that this is »a
matter in which not only the country but
the entire world is watching this
Government—-how iSensitive it is, how
honest it is, how earnest it is in wanting to

maintain norms °f decency and human
civilisation and how really it is
concerned about human rights anjd civil
liberties. I think that in this particular c*ase,

Dr. Jagannath Misra... (Interruptions) He
says that he came to  know of it after reading
the 'Indian Express.' it is a very sad state of
affairs. On the 23rd November he read the
'Indian Express' and came to know about the
matter which had been going on in the
District and Sessions Court. And he did not
know anything about it. Was it because of
omission or because of commission? ft is a
dismal failure It is a grave culpability, for
which there can be no lesser punishment
than the resignation from the post o) Chief
Ministership. I demand (Mai Dr.
Jagannath Michra, Chief Minister, should
resign. Lastly, I would saj that so far as
this Government is concerned, nothing  less
than , judicial inquiry headed by a Supreme
Court Judge can rfatisfy as to who exactly is
responsible 7o, all this. Thank you

MR. DEPUTY CHAIRMAN: Thi
Home Minister.

SHRI YOGENDRA MAKWANA: ft
the beginning [ made a statement, have
said that the Government i shocked by
this incident.

SHRI BHUPESH GUPTA: You di not
seem to be so.

SHRI YOGENDRA MAKWANA You
cannot see it.'(Interruptions) Si) when it was
brought to our notice when we read the
news-paper iten immediately we called for
the infoi mation from the SWate
Government ¢ Bihar. As rightly pointed out
by th hon. Member himself, the incider
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[Shri Yogendra Makwana] smarted from
October 1979 and it ended in October 1980.
Now, for nine months Mr. Mishra was not in
power. Mr. Mishra came into power only in
June 1980, that means, only for 5 months. I
do not say that he should not be vigilant and
he should not....

AN  HON.
(Interruptions)

MEMBER:------- resign.

SHRI YOGENDRA MAKWANA: You
are taking it very lightly. (Interruptions)

MR. DEPUTY CHAIRMAN: Order,
please,

SHRI YOGENDRA MAKWANA: When
the State Government was asked about the
incident, they immediately took action. They
immediately supplied the information. And as
rightly pointed out by the hon. Member, they
charge-sheeteo, suspended, prosecuted and
punished the officials concerned. We have
already issued order for the arrest of officials.
Already there cases filed against them.

SHRI BHUPESH GUPTA: On you; orders
they were arrested? (Interruptions) You said
that on your orders. . .

SHRI YOGENDRA MAKWANA:
The State Government has ordered.
Law and order i a State subject...
(Interruptions). It is the State Gov
ernment [ meant the State Govern
ment. The  State  Government has
already  .issued instructions for
arresting the officers and the cases are filed
against them already. So, that part has already
been taken care of. Sir, he has asked gome
questions for which I require some time to get
the information. He says that there is a
Minister. There is no information received so
far.from the State Government. I do not know
the name of any Minister who knows the
incident or who knows about it. If he had any
information, then as a Member of the Cabinet
he should have brought it to the notice of the
Chief Minister and the State Government
should have taken action.
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SHRI LAL K. ADVANI: This morning, the
'Indian Express' has; published it prominently.
We have been in Government also. In
circumstances of this kind, we immediately
contu the State Government and got the
information. He should have come to this
House fully prepared. (Interruptions).

SHRI YOGENDRA MAKWANA: You
have done it in the past. It is not the first time
that we are asking l'o, time to collect the
information. We have asked the State
Government. But it takes time. This may be a
false item, this item about the name of the
Minister. You want to politiealise the whole
issue. (Interruptions) You want to make
political capital out of it instead of showing
sympathy for the poor people who have
suffered. JI « went to the extent of comparing
Beichi incident with this incident. How can
you compare Beichi with it? In Beichi even
small children were thro into fire. This is a
case of brutalities committed by the Police
Officers. We will certainly take care of it. I
have already said that the State Government
has taken action. A, far as "he 1.G."? letter is
concerned... (Interruptions)

MR. DEPUTY CHAIRMAN: Let the
Minister reply. Then others can speak.

SHRI YOGENDRA MAKWAK Now
Sir, regarding the meeting  of the officers,
the issue of circulars and the letter of the 1. G.,
I require notice.

SHRI LAL K. ADVANI: I have as I-about
the censorship of the press. I have about the
circular; Let him deny.

SHRI YOGENDRA MAKWANA: I said
that I would inquire about it. 1 have heard jusl
now about the circular.

SHRI LAL K. ADVANI; What about the
judicial inquiry?

SHRI YOGENDRA MAKWANA: 1 have
already said that criminal cases have been
filed against the officers responsible for it. The
Advocate General has to be consulted in this
matter as to whether the judicial inquiry can
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take place when we hav, already filed
criminal cases against the officers.

SHRI LAL K. ADVANI: So far as the
criminal cases are concerned, it is different.
He should know that a judicial inquiry is not
barred by that aetjon.

SHRI YOGENDRA MAKWANA: In that
case, the cases will have to be postponed.

SHRI LAL K. ADVANI: It has nothing to
do with it.

SHRI YOGENDRA MAKWANA: It will
delay the cases. We will have to consult the
Advocate General.

’Xg' —t!ﬂlara areg {faﬁl"f]
syafa ST, AFEYE § fawrnde

it ® M9 Agn A qfem s
e WUT AT 2
st g7 o=
7 qFAL
I35 F1 Aw 39
£ &l 1. .. (Interruptions)
qETET A, 919 A1 T A@ A
T e 7 fwm AvE A oaE

@it i

&1 A9 AFAT A1 fF /@ W A
Sz (Interruptions)
R TVEZ AT 1A E | (Interruptions)
srifaws w1 wifgd a1 fr wrEn
F ATEAT F1 AFT TH 49 9T AGH
77 | fagre F1 &1 o W ImoFT
I TH ATE AT E | (Unterruptions)

Mo WE WEEIT . AT qETE
fr A AN (Interruptions)
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Wt TR dqTRE - 7 T AT
5 ozepre @Rt g fFomme oE-
qifeat g€ wre arfest a7 A 9
IAAT AT FAE AG AT | THAD
Gy s T #1  fomm s
1, mefafmeam #1, vasEgfze
1 3941 A FwAr & oA oIm
feafs oz wigm = fafae =
fadr @@ & @gT W1 AW A T 2

{Interruptions)

a matter of urgent public

Sl WS TEHE NG AR AZ
FF FEEr 1 (Interruptions)

Wi TEtRrz Aed - fFw A7z &
fararordie fzat 1 zoree fam o 2,
FAFT THATE ZA T AT A1 If 5
TE [AFEET qEAs & age A
farer, 9 mEezEe ffEal 41 ara
Z% 50 &1 fenfere foar, 29 9 = 77
e 2 swer fw w4 oo
F7 T FEH FH A7 AT | T fAze
qTETE T AW AG, FwEr fam
AW TR, T & e fore § Az g
ATEH T IT FoTH oo FoATE oo
F FTTH Hd FUEW WL WY T AT
fa =91 Fva & = nfeardz 7 =
FUTAT H | TGHT TS F (99 37 777
¥ TW IO FTATZ, ATALAT 2T 7 |
I FAT a7 TE A AT A
T R FITZAT AET AR 1 7 a7 A
AE FT IAXN (AT FAT F | AT 73
TH T FIAT § ) HTE FEOF A
FEH 4 & faq F0ET Fvq ¥ A9
2, W AGT THIY A0 F AT A TR
freaT 21T 2 1 53 agi WAt 2 A
AT UYL HRATYT F d@r 91 77T A7 {7
I A | AT AT T E A
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[si T aved |
TART FAH AT AT FT AT E | ATZHT
* g feft off a0 & fad v Y
TF & | WY TEET A aHET =W
ZHY FTE G F7 3 wAlF TG 7 F7¢
TE WA 91 T &1 WE ImA
WATAR 91, JUHTA T F7E TR AT
#, TATTH FT FE TG GATAG AT |
AT T AN AGF fF T AW & qda
77 T qfem F W weafes F fEe
AZ A A7 1T § WEFT T07 AqT
wiifer ST FAAT A F AW W@ F | AT
= ov fewr @ @ 2 o fNa
stager o1eft & | AME A BT
anfeat a7 faas wwew womr ge &,

ot wegw IRWIA WE - TE AT
TWERE

ot TR TrRE  IAT w1 AT
gu a7 fedlt & fody gf am =i 2
W AT WY TW AW 7SI &Y
gwr | o avm £ fr fem mz @
o ¥ I X AW g WIT Fe
T FTREG | 2T & AW 9T, (AT
T ATH U AR WA T ) I7 T ANTHA
1 qfad am IFT AT F AT W Sy
wreaToe fieay o qez & wgrem i
T AW %1 Awe wndy A w gy 97
ey 2oy & o &, st o & ot
7 waw uré | o §Ig §owew 1 a5
e ¥ i o Aoy S R o A
wfe & goer # g feaomem e
T wriET ¥ wte it 2= ATt |
ot wga fir & oz ot o fr ag 9w o
Trara fips o e AT ) W
qiwdt Hfea wdr ff w1 e
| A # g d2ver AT fagre
wOrr7 w1 fomy 1w AW o A
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# wE "W ag § ) g e
THE AZ TH AINA §T GIAE HAT
e g7 41 | a8 A A 2 fa s
fgatodfi 4 s amA #1 3BM@1 | 0%
fasrerda 441 7 fefiesz aor &1 famn
e 7% o= 9 9 & W7 77 597
SHFT ¥ AEqTHIC FT VR E ) BW OHAT 8
qIWH W ¥R AT RS 2| AW g
oo Afaw | &few fefige afasz
a w31 f& gwre g1 der 0w £ W
sqFET A4 2 1 FEE IAWT AT W
fomz w7 fggr | &fem 9w 3 97
I & TG F1 H1 & 07 B2y
IFFAfA AEEE, WOE 4y AT
areaE arn f§ =9 Ffat § & oF gt
= fag & foar 7 fawr fF az 9w
T FY AT T IATA GHNE A FE@A]
g & 1 Fehe fag & w @ &
wE A | Afew gfery st & sawr
v AgT faar 1 wver ot sprew fes ot
A1 wAE FATE § 3w A vl sy
¢ von swfrz a@f ¥ ofr gt 2,
FTW qET & nr @ e s Ay fea
& qavaex 3w faar wa & 0 7 9 Al
A WY AW HIA | AfeT I TR
1 2% U THOW ¥ ¥ qg AW
rmg fmmgfs e w
TG 27 U "% g age ¥ | fawre
T 1 Treee wiwl § fadew @zt O o
T2 &, Mo Trmpft W17 2o qiE, TATI
TH W THI T § AE ATH AL |
o oz sgT v 2 fe T ez i
w7 #fzat 7 v #1 venfaa 533
17 g Pt w7 T §17 & Jod o
g Tl = RN A7 w1 TR
fFgr o &% | ag T @A f T
wid 7 ;wow gt | v I gav i
T qT ANE AT T AT HT WA
T % w§ g 7 o 9y £ F fame
TaAWE 7 @ AT w1 A9 fwar 2
df e fomr s &1 7eae foay mr 2
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T G & AS72 F | Y =T
& 1 S 1 1 37 wrIT o7 gaqT e
T @ f Forer ot & s 5 et
TIATSRT g|t a1 w1 fa Aoy
TR ot wrE & 4F I9% faers giae
=l F &7 e A frar o zafao
s Fade fear mar g 1§ ag aav
g frag a¥ gm At am @ 1 A
= " ey e fea s W
|l #1 qfder frar o afge o o
R grgan § i erd ara A o Wy e
T T FIET HTAT TfTC

o WTE RIPWITC : 79+ ¥ A7 wgqT
WY E, 7wl

Wt TR TTAN : qTT AT HT
96! a@ ¥ 9 | Wy el e
FW @ a1 A W R 7 WA
EHFTARE?

o, & wgar § f5 sl
A I 7€ § ITWT FH FA F @AW
FITT AT AIFEY | A IR Y A
o war @ fr @ 3 Fork sy aad foad
fis 1 dfeat A wiwt B e ¥ W
fasar ama, afer o e ag T
w7 7t § fir & qg aard fis fier et
¥ T Wil wow g€ § 1 v e A
qar WiE FT AT ANTT A FT R
wiet #t o fear g ? gad ot qw
N @ g 5w aved oo
TISF Y oq qAFTA T 707 fob % v W
N T THT AT FE FaE Fard wgy
& f AT qrar gAY wTER A A §,
¥ got wreEt § FEAT R Ty aET Ay
1 fe¥d & ar ad 1 39 T & i
KEAT | At AT, oATEo ATo HY
A W GAX qT AW T AT 1 IW AR
% wfaera fagiv a-fgg & @ma
faerare foar & 999 o arege § )
oY ST fog &Y ATHRTTARY T I
1370 RSD—7.

|
|

]
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A faeft HoarS ofYo & I T3 wyTrHY
BT AT AET &Y | g AT a7 WA 77
ared fafaees & agf & o o &g
w4 9 Afzat 7 fefegae oo 1 ga
fE & 3w F7a1 wmRd § Wi 3@ e
q HIT quTar 4 geqi ¥ gaT dY
& el g 71 gvare & o
fai g #12 # frz arfer arae
N W oiw w8 7 fagre awwre
%1 fora 5 59 g & sreor aaman
WA | ITAATIE o, ST 9 AdY @R
fs fagrest g qefafrevm § o
e ¢ f& w0ww ol wex grmw
fwad #Y ant a% faar 91 § &
@ @ 39 feam 0¥ € Wiw o
T o a% wee< greer <@ fs W
¥ ¥ qreaw ¥ IF g oY gy andy
g a Wit & St gy § v W g,

© forem fer wReR e I T AW TEN

gE T ¥ | o ghr #1¢ F e
qre fiear, fima fram e d AR &
yo wrred | Ivgvmfa f, 75 o
orerg Y vy A {1 gfcaren # ot oy
T g, T i A A
wvft Qg R ¥ wefry orrg A O
aifeardft afgard X TITRe-
wE M gfew wrar, 7 g

~ firr, g foar | Td faQw a0

§ agigears #F 5 qfmy @
ey fFm g o Iy sEIE
oY 7Y, wru o § i nF el
AAATT AEHT NIqTT AT F I T o7
IAF! IO SYfoT F&F A< faar ) a9
for aeq og & fv ag & qrre 7€) AT

. T, SETOAH AT T AR

TH T O F W T IT6T TAEA
fagrc & 97 39 g9Y W W I /A
X@ ZHTA TATHA 971, 39 q9 #Y 19
AT AT WA HAZD AN §, S A
A A T A ], W T g FE
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[ wwra area)
® TP AFURE  FEFT HIT A6
o1 TAwTewee fear #3F W AEL
A ATHT AT & ATCEA & W AT IF
arg & ¥¢ 7% AW 4 THw fay T
FOTARA G | qg A9 Ha fHA & W
& 2 | —.. (Interruptions) ¥ FAAT
Q@ FT WEA 41 A1 qrOl
e z@ AWM ¥ AHANAT W
qq I W IR AT A
@37 9 o 39 9wy %1 & faw #,
qforar fosr & wra-ara & T gA
I ey FAT e & F0aF 40
azfaEl ) THEAEe FgHL AR
gfee § Nely § 391 faan 1w T
oI AYT F4 7 G| W g T A
ofew wefafeemm g, . .

WY Igawafer: FaTe Fifad

st aTed o gfeE R 9w
g2 gefafrego o gl 8 o1 @ g,
agl Y g g E9 oa @y
wfad @ sfifeafs @ gr w1 Wik
wow! faa @ g gwE fay W
e fawrer g 6 oo feafa o 37
9 f® a@ & STW ATET A HE |
Iggwmfa s, 7z . . .

it Igawafa - ga qaTeE Fifad
=t gt wwnfa: waTe gfed

Y TR QTR - # gOETCd Ay
AT JTga § 6 ¥4 a@IR & A
#1 33, ¥ f o gufeesde waagR
A frarae= sfagi &1 agT w1 ac
A - o & o wfo oo (firore)
fagre %1 91 9a faar a1 ag v faan
a1 ? %47 gg @19 /LY G & 6 IghA
feaw ar fis qresw %t dwar qqr 9w
Fgq ¥q7 gg Y ferar 97 fw faaa s
grafawas g, A farady 9 § 379
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FE IR AgI AF @ frarg ?

O ¥4T 4g @9 wEr g -
FTI72C FY AN A1T §I7 § AT MEH
feaow ard ¥ ew quor @ 9, e
TiEl § A% 9wz fagr 1 gfaw aEy
A I faraT R 99 wk I weer e
SRR R LT o
& & qear g g e 9w qfEw
agl g Ay a1 ofem aEi A gra & |
FT IART QTG FITAJ OHT w4 G 7
I P m ez AreEe #o s ot W
frrerw g, gfmiframag 2 f
gFoEi & T v gl <2 & afew
7z 1 3 Fga § fF e A ¥ @
T §, Y W mE fau w1 goiee
T} 1 ¥ &R 7 AT I g
fs ag ot 21 gfem & afess wfawrdt §
AR IA AR F WYL T & s
for =T & wegewar § FEW FIH TR
¥ frg iifew g€ o | et aiw wH
W oY sfar T o FTRY & §, ITW)
qERI GEET FIA AT W R A
VT FTHTC AT F4T 7

JT 9T W a7 ¢ & T aowre
I a9 #Y qiw F fAu o aur Wi
TS qWT ZHT 9341 & 981 ¥ 0F
FHEY TN WIfF FT a<E & /MM,
AT ATE F T T A I eefEe
g ) TR aTF F W AT AT AW
U E) aHAT 1 GATL FB WG HTEq
2 9 gawT wifsw wrkw & AT TR
€ 1w ggudrefm wefzan & @R
& 1 gW A § Gay ST FI G g
MY (Interruptions) W7 &t
FAF TAAHE W AGATH FGA
qEa g 1 SN ardEw (A
UFHE § W 90 wEard s A
T g & 1 T AT Sfear A€ O,
fergrara zrgsq 7@ W o qFd Ay
QAT aTeAw ¥ e R WY Y aga
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# gewe & gufauag  seeT Sgar g
f& a1 o dwawr & fedt eftwx
AQT TG HT F ITATITT AT F qeanar
¥ &l gg41 & 251 gedi #0
FULT F9T FT Tq AT9 T QI q9F
oo qrrege o # srEear w61 7

ot qNTR aFE©T: WRaE], I9-
aafd S, AR GIE T FTE A9
Fo1€ & & gt feder F 7} SmAv "qEE
g | Tifs §7 qga oA Ledaz 7 @
Far faur  agr amw ¥ Areamwi ot &
TRl & SATT 9 g9 G v fzar
2 | AT §ee 7 - 9™
q© & ITHT AT F AT AFATI AOTAYR
FAT A GTe Ao fasir 7 srev foar
W IHF WA &4 ® 418 & AR
9 WE FUT | T qA1 g 91 o wig
F AR 7 ¥W 92 gear fran, I wig
%1z gt at gfew vl AR W @
qT qUET A ST FA ST T A 9T
& 9Er avF amwa g

dfer & art 3 oy & w7
HTHTX &1 WA AG , IEAT o
FOAR | HH ATAAIG T A TP GAR
o far 9a% ag vé oFem &4 ar @
&%, o1 ®7E o7 fowmmeEi L.
(Interruptions)

st Faamfa : ggodto X #to
HriodlTo & AT . . . (Interruptions).

oY greT AwAWT ;. IEF A A
WY g0 w2 WAHE q F |

St TR arRy : (g ArEm,
foeer ww wiw faeex s 3 &
sfafarates.

SHRI YOGENDRA MAKWANA: I have
taken note of what you have said. I have to
convey it to the State Government, because, it
is the State Government which has to take
action. So far as the question of sending a
Committee is concerned, the State Govern,
ment has already appointed a Committee of
seven members consisting of
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the CPI, the Lok Dal and so on and this
includes the Leaders of the opposition also.
Hence, there is no need for sending a
Committee from here, from Parliament,
because, ultimately, it is a State subject and if
we send any Committee from here, the State
Government may mind it.

o AT WETENT : I a7 %
TIHAT FT T AT FT WC 7 F0E
fodsiéo  wrar ar, @41 oWy
ATFTAE. ..

ST QW T wEATHT . gETAHAT S
1 77 #r¢ Foasidos A€ war 9w
WEATE H AT A KA AqAHE T ATAH
FAT | qurAHaAT ff T 15 gATT WEY
fag g1

SHRI P. RAMAMURTI: Sir, ¢+ am not
concerned with these things whether this has
happened during the time of the Janata Party
rule or later on, in October, when the Janata
Party was not in power. There was an interim
Government here in power at that time.. .

AN HON. MEMBER: Supported by the
Congress.

SHRI P. RAMAMURTI: Supported by the
Congress. I am not concerned with all these
things. The other people saying something
happened in your regime and a justification on
that "basis, shows the depth of degeneration.

SHRI RAMANAND YADAV: I do not
justify that.

SHRI P. RAMAMURTI: I am aot talking
of Mr. Yadav.

SHRIMATI PRATIBHA SINGH: We are
not justifying, we are only saying that the
malady started from there. Wrong thing is
always wrong, that is not the question. The
only thing that we wanted to point out is that
thia has not started from here, this has started
from there. The whole system has started from
there. (Interruptions)

MR. DEPUTY CHAIRMAN: Please do not
interrupt. Otherwise, it will prolong the
debate. (Interruptions) Please have some
patience.
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SHRI P. RAMAMURTI: It is a sad state of
affairs with regard to the entire administration.
The other day, when I was speaking on the
question of law and order situation in the coun-
try, I had said that the biggest mafia in this
country is the police and its administration.
From what has happened in Bhagalpur my
point is proved to the hilt. Who are the people
who have got connections with the police, who
are linked with the police, with the
administration; all these facts are coming out to
the ground. This has not happened just
overnight. This has happened over the long
number of years. Do not talk of the Janata
Party Government. What is happening in your
own regime? What is happening in Bodhgaya?
The entire police today is guarding, helping the
Mabhajans in eputting down the Harijans. Why
all these things? This is the state of affairs
under your own regime which you have got to
see.

It is said that Mr. Jagannath Mishra tame to
know of it, according to the Statement, on the
day on which he read the Indian Expres. Now
there is a case in the Supreme Court. One Mrs.
Kapila Hingorani has moved that thing and as
a result of that, the Supreme 'Court had sent a
notice to the Government of Biha, one month
ago and the case is to come up today before
the Supreme Court. What is this Chief
Minister there, what is he doing, that he does
not know that the Supreme Court had sent a
notice to his Government, asking them to
explain the conduct? What is this kind of
Ministry that is functioning? This is what I
want to know.

Then, it is also stated—.{hat is what Mr.
Yadav and others have stated— that they
applied to the District Magistrate for legal aid
to prosecute them.

SHRI RAMANAND YADAV: District
Judge.

SHRI P. RAMAMURTI: All right, they
applied to the District Judge, asking him for
legal aid to prosecute them and the District
Judge said, no he codld not do it, he would
release them on ball. Therefore, the matter has
gone before the District Judge. I
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want to ask, if there is a workers' procession
and because of the police coming in front of
them, there is a little clash, immediately the
police pounces upon the workers, arrests them
and applies to them all sorts of sections,
including sections 302 and 303, attempt to
murder and all that. Now here is a case under
section 326, which says, if somebody is hurt
which leads to the loss of a limb, it is an
offenc* punishable for transportation of life.
My friend must know section 326, which is an
offence punishable with transportation for life.
If it is a untarily hurt' case, the minimum
punishment is -7 years imprisonment under
section 375 and if it is a loss of a limb it is
punishable for transportation of life and it is a
non-bailable offence.
Now I want to know, when this matter
had been brought to the notice of the District
Judge, did he not know that it was a
cognizable offence? What kind of a Judge is
he that he does not take cognizance of it?
H. does not immediately arrest these
people and put them in Jail. What kind of a
Judge is he? Then there must be a public
prosecutor appointed by the Government of
Bihar. He must know what is happening.
And what does the public Prosecutor do?
Why doeg he not send information
immediately ,0 that cognizance is taken and
all those  people arrested? Only when the
papers publish it, or somehow rather the
news comes out, all this, hullabaloo is there.
He says: "We have asked the Government of
Bihar for information". = When a worker
does something, he is charged under section
302 (murder) and section 307 (attempt to
murder). This is the difference between the
police and the other people. Policemen are
heaven-born people;  they are a different
caste.  Manu had said that if a Brahmin
murders somebody, the Brahmin shall not be
hanged. The Brahmin in this country
should not be hanged—that is Manu
Dharam Shas-tra.
SHRI BHUPESH GUPTA; Mr.

Ramamurti, don't murder me.

SHRI P. RAMAMURTI: Today we have

got another Manu Daaram Shas-tra. The
Brahmin today who can get
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away with any crime is the police official, the
Government official. They can get away with
such crimes. This is the new highest caste that
has been created—the LAS officers, the IPS
officers. They can commit any crime and they
are freed from the clutches of law.  This is
what is happening.

Therefore, Sir, will the Minister please
explain why was it that the Bihar Government
immediately, even after the Supreme Court's
notice went to them, did not act? What was
the Chief Minister of Bihar doing all these
days? After all the notice must have gone to
the Jail Minister. What was the Jail Minister
of Bihar—to whom that notice must have
gone—doing?

Secondly, reports are there that some of
these people were taken from the jail, after
being remanded to judicial custody in jail, to
the police station and blinded there in the
name of interrogation. Once a man has been
remanded to judicial custody in jail by the
Magistrate, he cannot be taken out of the jail
by the police. Only the magistrate can
summon him to the court. I want to know what
sort of. administration is prevailing in Bihar
when, after being remanded to custody inside
jail, a policeman can go there and ask the man
to be taken to the police station and the jail
administration allows him to take him. All
these things show that there is absolutely no
kind of administration, no law, nothing
whatsoever in Bihar. Under these conditions, I
want to ask tfce Minister concerned to let us
know what action he is going to take against
every one of these people. There is complicity
in this. If. a Jailor or Superintendent of Jail
allows that man to be taken out, then he is
guilty. So many people are involved in this.
Why have these people not been arrested—all
of them-~ immediately under section 326?
Interruptions). They have now ordered them
to be arrested under what section? Have non-
bailable warrants been issued? Have they been
arrested under non.bailable offences? Will bail
be refused to them? Will the Government fight
that these people should not be released on
bail? Let the courts decide it; that Is a
different
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matter. But will the Bihar Government or the
Central Government ask its prosecutor in the
court to oppose the bail application of the DIG
who has given that appreciation letter? Because,
police constable could not have done this unless
they had received orders from above. Even the
Sub-Inspector or Inspector or any other official
would not dare indulge in this unless he knows
that he has got protection from somebody else.
These tilings could never have happened. So all
these people are involved in a conspiracy to do
this and also in the charge of abetment to
blinding these people. They are guilty under
section 326 and the abetment charge. Will the
Government immediately see to it that the bail is
opposed and these people are lodged in jail and
investigations are entrusted not to the Bihar
Police? I do ,ot want the Bihar Police to be
involved in it at all. It i all caste. Every one, I
think, will try to escape. | They will try to find
alibi, 1 have no confidence in the Bihar police at
all. They a*e all linked up together. They are all
linked up together each one trying to help the
other. Therefore, win th, investigation be placed
in the hands of some independent police
authorities or other independent authorities?
Aftej- ail, €' a private investigation can take
place. The prosecution need not necessarily fake
place through the police. The Indian Criminal
Procedure Code does not say that the prosecutor
must be a policeman. In such a case, even ,
private man can be a prosecutor. Therefore, will
the Government of India see to it that, as far as
the investigation into all these crimes is
concerned, it is entrusted to an independent
authority who will command the confidence of
the entire public; and Will they see to it that all
these people are- put in jail? These are the
specific questions I want to ask.

Lastly, I wold like to mention, that
suddenly this morning at 9.30 I received a
telephone call from Acharya Kripalani—from
his Private Secretary, Mr. Krishnaswami.
When I asekd him how was Kripalaniji, he
said, "His health is bad, but is mentally alert
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[Shri pj Ramamurti] and ..he is vevy
much perturbed over what is happening
in Bihar, the rape and all these things",
and he asked me that all the Opposition
parties 3hould join together in having a
day of mourning; this" is something
which canot be tolerated. I would only
ask them also to mourn this along with
the entire nation. I would ask them to
observe a day of national mourning for
the atrocities that *° being committed by
the police and by the administration in
this country. Let the people know that the
entire country today mourns the way in
which, the administration is being run in
this country,

SHRI YOGENDRA MAKWANA: Sir,
he has put some specinc questions and I
would like to reply them. He mentioned
repeatedly—as everybody else
mentioned—about the Chief Minister.
Sir, after the incident, two elections took
place and many of the political parties
visited all these places. And then the
Assembly also met in June-July. No
sarpanch or mukhiya of any village had
pointed out these incidents. It was only
through the jail authorities that it came to
the notice of the Government.

AN HON MEMBER: It came to our
notice through the Supreme Court also in
October.

SHRI YOGENDRA MAKWANA: It
is only in October. So for that also.. .

SHRI LAL K. ADVANI: It has beer,
brought out in the press.

SHRI YOGENDRA MAKWANA: The
press has definitely highlighted it. So far
as the District Magistrate is concerned, I
will request the High Court to take action
against him because the Judiciary is
independent and the Government cannot
take any action in that regard; it is only
the High Court which can take action.

Sir, he has raised certain issues* about
the police taking out certain accused for
their statements, etc. We will certainly ask
the State Government to take necessary
action against the officers who are
responsible for all this. He wanted us to
arrest very-body. 1 have already said
that all
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officers who are responsible have  al-
ready been ordered to be arrested.

SHRI P. RAMAMURTI: Under what
section?

SHRI YOGENDRA MAKWANA:
They are arrested under what section, is a
minor detail. I will enquire into it.

SHRI P. RAMAMURTIL: It is an
important thing.

SHRI YOGENDRA MAKWANA:
Judicial inquiry, I have already said..

SHRI LAL K. ADVANI: Section is not
a minor detail. What about the suspicion
of the hon. Member that side who himself
said that they have been disappointed
over the failure to register the crime
against the public. That the public blinded
these under trials and the poli:e has failed
to apprehend them, is the caue of suspi-
cion. Is this true*

SHRI YOGENDRA I/IAKWANA:
The cause of suspicion is the blinding
of....

SHRI LAL K. ADVANI: The blinding
was there, but the failure to apprehend
people from the public.

SHRI YOGENDRA MAKWANA:
There is a difference. The Government
has already ordered the police officers to
be arrested.

SHRI LAL K. ADVANI: Underwhat
section?

MR. DEPUTY CHAIRMAN: He does
not have information regarding the
relevant sections. I ask him to find out
under what sections they are doing it.

SHRI YOGENDRA MAKWANA:
Under section 376, for grievous hurt.

SHRI LAL K. ADVANI: And violen-
tly doing this.

MR. DEPUTY CHAIRMAN: Other
sections he will tell later tin.

SHRI YOGENDRA MAKWANA:
Then, regarding a judicial enquiry, I have
already mentioned, Sir,..

MR DEPUTY CHAIRMAN: He never

asked for it. I think nobody is asking a
judicial enquiry.
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SHRI P. RAMAMURTI: I wanted an
independent prosecution.

SHRI YOGENDRA MAKWANA: For
that only the CPI is competent. We will send
the CBI for an enqiury in this case.

SHRI ERA SEZHIYAN (Tamil Nadu):
That is right.

SHRI YOGENDRA MAKWANA: The
Bihar Government, we will instruct, to
oppose the bail.

MR. DEPUTY CHAIRMAN: I think we
shall conclude after Shri Ladli Mohan
NTgam speaks. Then we will meet after
lunch.

SHRI BHUPESH GUPTA: Sir, I want to
finish.

Ma DEPUTY CHAIRMAN: Finish
afterwards.
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The House then adjourned for
lunch at thirty .eight minutes past
one of the clock.

The House reassembled after lunch at
thirty-three minutes past two of the dock
Mr. Deputy Chairman in the Chair.

REFERENCE TO THE
ALLEGED ESPIONAGE
ACTIVITIES BY THE BRITISH
NAVY

SHRI BHUPESH GUPTA (West
Bengal): Sir, before you take up the
business, 1 should like to make a
submission to you. Sir, on Friday, before
you adjourned, towards the end, you were
good enough to give me permission to
raise a Special Mention and it came at 7
0. clock at night. I raised the question of
the British Navy, the British Naval
Goodwill Mission operating here and
carrying on  espionage activities. |
requested the Govern-
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ment— I gave all  the facts
that came to  me, all
the facts to our knowledge—and I had
asked the Government to make a state-
ment on Monday, that is, today. Sir, it is a
very serious matter. I understand, Sir, that
the matter has been discussed in the
concerned Ministry, the Ministry of
External Affairs in particular; the matter
regarding the visit of the Goodwill
Mission last month has been discussed
which, I said, was carrying on espionage
activities. Why the Goverment should not
make a statement on this? Sir, you know,
we the Members of Parliament are in
touch with the various people and we
bring certain information of national
importance. It was not a party
information, the espionage against us by
the British Navy. It is a unique thing and
the Government should make a statement
and they should tell us whether my
information is right or whether my
information is wrong. Or, Sir, is it that
because Prince Charles is visiting this
country, they will not make a statement
now? I know it for a fact that the matter is
being discussed and considered in the
Ministry of External Affairs and other
Ministries.

MR. DEPUTY CHAIRMAN: You had
already mentioned it that day. Today
also you have mentioned it. They will
take notice of it. Now, Mr. Kulkarni
(Interruptions)
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